
FIR No. 52/20
PS Crime Branch

State Vs. Azhar

18.06.2020.

An  application  moved  on  behalf  of  the  applicant/accused  for

release of jamatalashi articles is put up before me being Duty MM.

Present: Ld. APP for State through VC.
Ld. counsel for applicant/accused.

Police report received.

Heard.  Papers perused.

IO  ASI  Sukender  Rajkumar  has  no  objection  for  release  of

jamatalashi articles of the applicant/accused.

In  view  of  the  same jamatalashi  articles  be  released  to  the

applicant/accused as per personal search memo against due receipt.

Papers be sent to the Court concerned.

On  request,  copy  of  order  be  given  dasti  to  ld.  counsel  for

applicant/accused.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 448/20
PS Naraina

Vehicle No. DL8CAM3404
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let the vehicle bearing no.  DL8CAM3404  be released to the

registered owner on furnishing of superdarinama for a sum of Rs.3.50 lacs

to the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  He is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 26/20
PS Tilak Marg

Vehicle No. DL7SBZ4822
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let  the vehicle  bearing no.  DL7SBZ4822  be released to the

registered owner on furnishing of superdarinama for a sum of Rs.40,000/- to

the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  He is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 66/20
PS Inderpuri

Vehicle No. DL3SEB4277
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let  the vehicle bearing no.  DL3SEB4277  be released to the

registered owner on furnishing of superdarinama for a sum of Rs.40,000/- to

the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  She is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 186/20
PS Naraina

Vehicle No. DL3SBS7306
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let  the vehicle bearing no.  DL3SBS7306  be released to the

registered owner on furnishing of superdarinama for a sum of Rs.40,000/- to

the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  He is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 24/20
PS North Avenue

Vehicle No. DL1PC7227
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let  the  vehicle  bearing  no.  DL1PC7227  be  released  to  the

registered owner on furnishing of superdarinama for a sum of Rs.10 lacs to

the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  He is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 41/20
PS South Campus

Vehicle No. DL9CAM7236
18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

Let the vehicle bearing no.  DL9CAM7236  be released to the

registered owner on furnishing of superdarinama for a sum of Rs.3.50 lacs

to the satisfaction of the concerned IO/SHO.

Registered  owner  is  directed  not  to  sell  the  vehicle  without

permission of the Court and produce the same as and when required by the

Court.  He is also directed not to change the colour & shape of the vehicle.

IO/SHO is hereby directed to release the vehicle after verification of the RC.

IO/SHO  is  also  directed  to  get  the  vehicle  photographed  from  different

angles at the expenses of the registered owner and put the photographs on

record.  IO is directed to prepare a detailed panchnama of the said vehicle

before releasing the same to the superdar.

Papers be sent to the Court concerned.

Copy of order be given dasti.

Intimation  be  sent  to  RTO  concerned  about  the  release  of

aforementioned vehicle on superdari.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



Challan No. DL18959200301201353
PS Tilak Marg

Vehicle No. UP14CN1024

18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Reply received.

Submission heard.  Papers perused.

As per reply received from PS Tilak Marg, no such vehicle is

lying in  the said police station,  therefore,  the application in hand stands

dismissed.

Papers be sent to the Court concerned.

Copy of order be given dasti.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 00001/20
PS Chanakya Puri

18.06.2020.

An application moved on behalf  of  the applicant/accused for

amendment of order dated 12.06.2020 is put up before me being Duty MM.

Present: Ld. APP for State through VC.
Ld. counsel for applicant.

Submission heard.  Papers perused.

It appears that due to typographical error, the FIR number and

PS  have  been  wrongly  mentioned  in  the  said  order  dated  12.06.2020.

Therefore,  in  order  dated  12.06.2020  in  respect  of  superdari  of  vehicle

bearing registration no.  DL9CAP4136 and mobile phone make Samsung

Galaxy M30, the FIR number and PS be read as FIR No. 00001/20 and PS

Chanakya Puri.  Remaining conditions of the order dated 12.06.2020 shall

remain the same.

The application in hand is disposed off accordingly.

Papers be sent to the Court concerned.

Copy of order be given dasti.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 8/13
Special Cell

State Vs. Hemant

18.06.2020.

Papers put up before me being Duty MM, on an application for

grant of bail u/s 437 CrPC moved on behalf of applicant/accused Hemant.

Present: Ld. APP for State through VC.
None for applicant/accused.

Reply received.

As per the reply, charge-sheet in the case in hand has already

been filed.  Therefore, be put up with the case file before the Ld. MM/Duty

MM on 22.06.2020.

Ahlmad is directed to produce the case file before the Court

concerned.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



E-FIR No. 00036/20
PS Chanakya Puri

State Vs. Lakshmi Mahto
18.06.2020.

Papers put up before me being Duty MM, on an application for grant of bail

u/s 437 CrPC moved on behalf of applicant/accused Hemant.

Present: Ld. APP for State through VC.
None for applicant/accused.

Reply received.

Submissions heard.  Papers perused.

It  is  mentioned  in  the  application  that  the  applicant/accused  is  a  poor

person and used to sell vegetables and clean vehicles.  That somebody came to purchase

vegetable from the applicant/accused and offered to sell his mobile phone on the pretext

to purchase new one.  That the applicant/accused has nothing to do with the theft of the

mobile phone nor he know the person from whom he purchased the said mobile phone.

That no purpose would be served by keeping the applicant/accused in JC.  With these

submissions,  ld.  counsel  for  applicant/accused  prays  for  grant  of  bail  to  the

applicant/accused.

On the other hand, ld. APP for State strongly opposed the bail application

and prayed for the dismissal of the same.

Keeping in view the facts and circumstances of the case as well as the

submissions  made,  the  applicant/accused  is  admitted  to  bail  on  his  furnishing  bail

bond/surety bond in the sum of Rs.20,000/- with one surety in the like amount, subject to

the condition that he will appear on each and every date of hearing and shall not commit

an  offence  similar  to  the  offence  of  which  he  is  an  accused,  or  suspected,  of  the

commission of  is  suspected and shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case so as to dissuade

him from disclosing such facts to the Court or to any police officer or tamper with the

evidence.  Bail bond/surety bond not furnished.

Papers be sent to the Court concerned.

Copy of order be given dasti.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 639/19
PS Kishangarh

U/s 379/411 IPC

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant.

Heard.  Papers perused.

As per reply of the IO, charge-sheet in the case in hand has

already been filed.  Therefore, be put up with the case file on 23.06.2020.

Ahlmad is directed to produce the case file before the Court on

the date fixed.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 909/19
PS Kishangarh

U/s 379/411 IPC

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant.

Heard.  Papers perused.

As per reply of the IO, charge-sheet in the case in hand has

already been filed.  Therefore, be put up with the case file on 23.06.2020.

Ahlmad is directed to produce the case file before the Court on

the date fixed.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



DRI Vs. Chan Kai Li
DRI Vs. Chen Nhsiu Yun

DRI Vs. Chen Po Shuo
DRI Vs. Liao Kuan Hua

18.06.2020.

Present: None for DRI.
Sh. Nihit Singhal, ld. counsel for applicant.

Since neither is present on behalf of DRI nor any reply to the

application  in  hand  has  been  filed  on  behalf  of  DRI,  let  reply  to  the

application in hand be called from the DRI, returnable for 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020

At 2.35 pm.

At this state, papers taken up again as Ms. Pooja Bhaskar, ld.

SPP for DRI, as appeared.  She has been apprised with the order passed

today.

Be put up on the date already fixed i.e. 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 43/20
PS Barakhamba Road

State Vs. Sourabh
18.06.2020.

Papers put up before me being Duty MM, on an application moved on

behalf of applicant/accused Sourabh for preponment of bail application and disposal

of the same.

Present: Ld. APP for State through VC.
Sh. Manish Arya, ld. counsel for applicant/accused.

Reply received.

It is mentioned in the application that the aforesaid bail application of the

applicant/accused was filed on 15.06.2020, but the same was not sent to the IO for

report due to inadvertence of official of filing counter and hence, the bail application of

the applicant/accused was adjourned for 20.06.2020 for report of the IO.  That co-

accused  Bahadur  was  granted  bail  in  this  case  on  16.06.2020.   That  the

applicant/accused, aged about 20 years, is an government employee and his custody

in jail  is  effecting his  mental  as well  as  physical  health.   That  in addition to  that,

present epidemic of Covid-19 may also endanger his life in jail.  It is prayed that the

aforesaid  bail  application of  the applicant/accused be preponed for  today and the

same may be decided today itself.

Heard.  Papers perused.

No  reasonable  ground  has  been  cited  for  proponment  of  the  bail

application,  which  is  already  fixed  for  20.06.2020.   Further,  vide  order  dated

16.06.2020, IO has already been directed to file report/reply in respect of previous

involvement of the applicant/accused for 20.06.2020.  Therefore, be put up on the

date  already  fixed  i.e.  20.06.2020  for  the  purpose  already  fixed.   Accordingly,

application in hand for preponment of the bail application of the applicant/accused is

dismissed.

Copy  of  order  dated  16.06.2020  alongwith  bail  application  of

applicant/accused Sourabh be also sent to the IO for compliance.

Copy of order be given dasti.

(PRAGATI)
DMM/PHC/NDD

18.06.2020





FIR No. 154/20
PS Special Cell

State Vs. Mohinder Pal Singh

18.06.2020.

Present: Ld. APP for State through VC.
SI Parveen Kumar in person.

An application has been moved by the IO seeking directions to

deposit the exhibits i.e. mobile phone recovered from accused Mohinder Pal

Singh,  in  Cy.  PAD  (Cyber  Prevention,  Awareness  &  Detention  Centre),

Dwarka, for retrieving the data.

Heard.  Papers perused.

In  view of  the  facts  and circumstances  of  the  case and the

reasons mentioned in the application, I deem it fit to allow the application for

the  purpose  of  conducting  investigation.   Accordingly,  the  application  is

allowed.

Papers be sent to the Court concerned.

Copy of order be given dasti to the IO.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



Customs Vs. Fatima Roshana

18.06.2020.

Papers put up before me being Duty MM, on an application for

compliance of order dated 01.06.2020 passed by Ld. CMM/DMM.

Present: None for Customs.
Ld. counsel for applicant.

Heard.  Papers perused.

Ahlmad is directed to produce the case file before the Court on

20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 434/20
PS Naraina

Vehicle No. DL1MA2687

18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle and original RC on superdari.

Present: Ld. APP for State through VC.
None for applicant.

Reply received.

Be put up for arguments on 23.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 200/16
PS EOW/Cyber Cell

State Vs. Manish Sharma

18.06.2020.

Papers put up before me being Duty MM on an application for

defreezing current bank account no. 034605000500 maintained with ICICI

Bank  16/48,  Malcha  Marg,  Chanakya  Puri,  New  Delhi)  of  Webon  Flex

Marketing Pvt. Ltd.

Present: Ld. APP for State through VC.
None for applicant.

Report received seeking some more time to file proper reply as

the IO is on leave till 05.07.2020.

In view of above, let reply to the application be called afresh

from the SHO concerned, returnable for 22.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 358/19
PS Naraina

State Vs. Vicky Prasad

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant.

Death verification report received.

Heard.  Papers perused.

Ahlmad  is  directed  to  produce  the  case  file/miscellaneous

papers before the Court on 23.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 437/20
PS Sagarpur

State Vs. Rajiv Sachdeva

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant.

Be put up for arguments on 24.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



DD No. Unknown
U/s 185 MV Act

PS Naraina
Vehicle No. DL9SAK3648

18.06.2020.

Papers put up before me being Duty MM on an application for

disposal of challan and for release of vehicle.

Present: Ld. APP for State through VC.
None for applicant/accused.

Reply received.

Be put up on 24.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



DRI Vs. Yang Zhenguo
File No. DRI/HQ-GI/338/VI/Eng-06/INT-NIL/2019

18.06.2020.

Present: Ms. Pooja Bhaskar, ld. SPP for DRI.
None for applicant.

Reply filed.

Be put up on 22.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



DRI Vs. Yang Zhenguo
File No. DRI/HQ-GI/338/VI/Eng-6/INT-NIL/2019

18.06.2020.

Present: Ms. Pooja Bhaskar, ld. SPP for DRI.
None for applicant.

Reply filed.

Be put up on 22.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 150/20
PS South Campus

Vehicle No. DL3CBR8204

18.06.2020.

Papers put up before me being Duty MM on an application for

release of vehicle on superdari.

Present: Ld. APP for State through VC.
None for applicant.

Reply received.

Be put up on 24.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 398/04
PS Vasant Kunj (EOW)

State Vs. Vipin Vohra

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant/accused.

Be put up for appearance of the applicant on 24.06.2020.

In the meanwhile, let case file/papers be also put up before the

Court on the date already fixed.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



Sucharita Sen Vs. State of Delhi NCT

18.06.2020.

Present: Ld. APP for State through VC.
None for complainant.

Papers be sent to the Court concerned with the direction to the

Ahlmad to tag the same with the case file.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 82/20
PS Kishangarh

State Vs. Rama Kant Jha

18.06.2020.

Present: Ld. APP for State through VC.
Ld. counsel for applicant/accused.

Verification report not received.

Let  surety  verification  report  be  called  afresh  from the  SHO

concerned, returnable for 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 83/20
PS Special Cell

State Vs. Vikash Jha

18.06.2020.

Papers put up before me being Duty MM, on an application for

grant of bail u/s 437 CrPC moved on behalf of applicant/accused Vikas Jha.

Present: Ld. APP for State through VC.
None for applicant/accused Vikas Jha.

Reply to the bail application not received.

Let reply to the bail application be called afresh from the SHO

concerned, returnable for 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 10692/20
PS Inderpuri

State Vs. Sumit @ Chandro

18.06.2020.

Papers put up before me being Duty MM, on an application for

grant  of  bail/interim bail  moved on behalf  of  applicant/accused Sumit  @

Chandro through jail visiting counsel.

Present: Ld. APP for State through VC.
None for applicant/accused Sumit @ Chandro.

Reply to the bail application not received.

Let  reply  to  the  bail  application  be  called  afresh  from  the

IO/SHO concerned, returnable for 23.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 00419/20
PS R.K. Puram

Vehicle No. DL1ZA4112

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant/accused Sumit @ Chandro.

Verification report not filed.

Be  put  up  for  verification  report  to  be  called  from the  SHO

concerned as per order dated 11.06.2020, on 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



Customs Vs. Khalilullo Mukhtrov
File No. VII(AP) 10/P&I/2722-D/Arrival/2019

18.06.2020.

Papers put  up before me being Duty MM,  on an application

seeking  permission  to  travel  home  (abroad)  moved  on  behalf  of

applicant/accused Khalilullo Mukhtrov.

Present: Ld. SPP for Customs.
Sh. Sajan Shankar Prasad, ld. counsel for applicant/accused  
through VC.

Ld. counsel for applicant/accused has vehemently argued that

he had filed the application in hand well in time despite that the customs has

failed to file its reply to the same.  That sufficient time has already been

granted to the Customs to file  reply  and no further  time should  now be

granted and the application in hand be decided on merits.  Further, that in

case the copy of the application was not yet forwarded to the Customs then

action be taken against the erring staff/official of the Court.

It  has  further  been  argued  that  the  applicant/accused  has

received an intimation from the Embassy concerned that the last flight is

scheduled to take off from India on 19.06.2020 at 1.00 am for Uzbekistan

(whereof the applicant/accused is a national) for bringing back the citizens

of  Uzbekistan  in  wake  of  the  current  pandemic  situation  of  Covid-19.

Therefore, the application may be decided today itself.

On the other hand, it is submitted by ld. SPP for Customs that

the department has not been served with the copy of the application and

without receiving the same, she is unable to file reply to the same or argue

on it.

Heard.  Papers perused.

Pertinently, in the application in hand, there is no such mention

of  the  fact  that  the  applicant/accused  has  received  any  call  from  the

Embassy concerned regarding taking off of last flight on 19.06.2020 at 1.00 
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am.  Further, no document has been annexed with the application in support

of this averment.

The grounds that have been cited for seeking the permission to

travel abroad are ill health of the mother of the applicant/accused and the

prevailing situation of pandemic of Covid-19.

In view of these circumstances, this Court deems appropriate to

call for reply to the application from the Customs department and then only

proceed to decide the same.

Therefore,  let  reply  to  the  application  be  called  from  the

Customs department for 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 43/20
PS Barakhamba Road

State Vs. Bahadur
18.06.2020.

Release warrant of applicant/accused Bahadur Singh put up before

me  being  Duty  MM,  as  the  same  has  been  received  back  from  the  Jail

Superintendent.

Present: Ld. APP for State through VC.
Ld. counsel for applicant/accused.

The  aforesaid  release  warrant  received  back  with  the

objection/remarks  that  the  father's  name  of  the  applicant/accused  is  wrongly

mentioned as Rajbir  instead of  Shri  Chand and that  signatures of  the Judicial

Officer is not appended on the same.

At this stage, ld. counsel for applicant/accused moved an application

mentioning correct name of father of the applicant/accused as Shri  Chand and

seeking permission to furnish fresh bail bond in terms of order dated 16.06.2020

passed by Ld. Duty MM, PHC, NDD.

Heard.  Papers perused.

Ahlmad has also put up before me the order dated 16.06.2020, vide

which applicant/accused Bahadur Singh has been granted bail.   Alongwith  the

order,  reply  to  the  bail  application  of  the  applicant/accused  is  also  annexed

wherein, father's name of applicant/accused is mentioned as Shri Chand.  Further,

the FIR number and police station details in the said order dated 16.06.2020 are

same as stated by the ld. defence counsel.

Therefore, in view of the same, the application is allowed.

Fresh bail bond furnished and accepted.

Release warrant be prepared accordingly.

Papers be sent to the Court concerned.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 312/20
PS Inderpuri

State Vs. Virender @ Kalu

18.06.2020.

Papers put up before me being Duty MM, on an application for

grant of bail u/s 437 CrPC moved on behalf of applicant/accused Virender

@ Kalu.

Present: Ld. APP for State through VC.
Ld. counsel for applicant/accused through phone.

Reply to the bail application received.

At request of ld. defence counsel, be put up on 20.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 414/20
PS Vasant Kunj South

State Vs. Trilokinath Sharma

18.06.2020.

Present: Ld. APP for State through VC.
None for applicant/accused.

Ld.  defence counsel  has been tried to be contacted through

phone so as to link through VC, however, no response has been received.

Therefore, be put up on 22.06.2020.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



DRI Vs. Anoop Joshi
U/s 135 Customs Act

18.06.2020.

Papers put up before me being Duty MM, on an application for

giving information regarding deposit  of  passport  in the Court  of  Sh. Amit

Kumar, Ld. Spl. Judge, PC Act, CBI-04, on 07.03.2020.

Present: Ms. Pooja Bhaskar, ld. SPP for DRI.
Ld. counsel for applicant through phone.

Heard.  Papers perused.

The  information  sought  to  be  given  on  behalf  of

applicant/accused by way of the application in hand, is taken on record.

Papers be sent to the Court concerned.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



FIR No. 311/20
PS Kishangarh

State Vs. Vivek Tokas

18.06.2020.

Papers put up before me being Duty MM, on an application for grant

of bail u/s 437 CrPC moved on behalf of applicant/accused Vivek Tokas.

Present: Ld. APP for State through VC.
Sh. Deep Kishore Aggarwal, ld. counsel for applicant/accused Vivek 
Tokas through VC.

Reply  received  alongwith  previous  involvement  record  of  the

applicant/accused.

It is argued by ld. defence counsel that the applicant/accused was

arrested on 04.06.2020 from his house and not on 06.06.2020 as alleged by the

prosecution and he also has a CCTV footage thereof.  That the police already

knows that the applicant/accused is a history-sheeter and so he has been falsely

implicated  in  this  case.   That  now  only  3  cases  are  pending  against  the

applicant/accused and all other cases have already been disposed off.  Therefore,

in these circumstances, the applicant/accused be released on bail.

On  the  other  hand,  ld.  APP for  State  strongly  opposed  the  bail

application and prayed for the dismissal of the same.

Arguments heard.  Papers perused.

Considering  the  nature  of  allegations  levelled  against  the

applicant/accused and his  previous involvement in large number of  cases,  this

Court is not inclined to grant bail to the applicant/accused.  Accordingly, the bail

application is dismissed.

Copy of order be given dasti.

Papers be sent to the Court concerned.

(PRAGATI)
DMM/PHC/NDD

18.06.2020



E-FIR No. 000955/19
PS Connaught Place

State Vs. Mohd. Salim
18.06.2020.

Papers put up before me being Duty MM, on an application for grant of bail

u/s 437 CrPC moved on behalf of applicant/accused Mohd. Salim.

Present: Ld. APP for State through VC.
Sh. S.K. Pandey, ld. counsel for applicant/accused Mohd. Salim through  
VC.

Case file summoned.

It is argued by ld. defence counsel that the charge-sheet has already been

filed and co-accused Soud has already been granted bail.  That the applicant/accused has

been  falsely  implicated  in  this  case  and  that  the  applicant/accused  is  suffering  from

breathing problems.  That nothing has been recovered from the applicant/accused and if

the recovery has been shown, the same is planted one.  That the applicant/accused is

bread earner of his family.  That there is no chance that the applicant/accused will threat

or tamper with evidence.  That the applicant/accused is neither convicted nor wanted in

any other criminal case.  With these submissions, ld. defence counsel prays for grant of

bail to the applicant/accused.

On  the  other  hand,  ld.  APP  for  State  has  strongly  opposed  the  bail

application on the ground that the applicant/accused is habitual offender and is involved in

many other similar cases, therefore, he is not liable to be released on bail and prayed that

the bail application be dismissed.

Arguments heard.  Papers perused.

Pertinently,  vide  order  dated  14.01.2020,  the  bail  application  of  the

applicant/accused  has  already  been  dismissed.   As  such,  considering  the  gravity  of

allegations levelled against  the applicant/accused as well  as his  previous involvement

record, this Court is not inclined to release him on bail.  Accordingly, the bail application is

dismissed.

Copy of order be given dasti.

Papers be tagged in the case file.

(PRAGATI)
DMM/PHC/NDD

18.06.2020








